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MA, 212 of 1997 (UN ISTED)
( In connection with 0A.597/96)

Date of Qrdex:. 05-6-97,
R
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(__.._ Present: Hon'ble Mr.Justice A K, Chatterjee.‘Vice-Chairman.
Hon'ble Mr, M,S,Mukherjee Adnu.nist\'rative Menber,

ASHIS MUKHERJEE & 0R$
UNION CF INDIA & tbRs.\

For the petitionem M*,r B,C.Sinha, counsel.

For the respondents:M £ «R,N,Das,counsel,vwith
M oBoRaY'CounSelo
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This MA has been filed as an unl‘;Lsted motion to-day.

We have heard the ld.counsel :tor | both the parties.This “
- MA arising out of OA.no,597/96, has beemmmred by the respondents

. Af aforesaid OA for modifying and/or vacating the Interim Order
" : p s

sed by us on 13,5,56 (Annexure-M,1 to I‘this MA)l, It appears
that the judgement

o‘f this OA has been fi‘F:ed for delivery on
11.60970 .'

oo
In such circumstances, we do not consider it necessary

to modify and/or vacate the Interim Or&ier/l‘passed by us on 13.5,56

amt kike prayx for such a few days. The. M.Ak. is accordingly
di sposed of. !

Plain Copy of this Order be given to both the parties.
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